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“.to a civil service of the

Crown in India...”.
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MR. DEPUTY-SPEAKER: The

hon. Member may continue on the
next day.

RE. BALLOTING OF PRIVATE
MEMBERS’ BILLS
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MR. DEPUTY-SPEAKER: Let me
deal with this point. {t is true that
on the last occasion, when we took
up Shri Madhu Limaye's Bill, Shri
Bhogendra Jha's Bill was next in the
queue, But, subsequently, the Com-
mittee on Private Members' Bills and
Resolutions considered the matter
and it was felt by the Committee
that the Bill of Shri P. K, Deo was
of such urgent importance as to be
placed in Category A. That was the
recommendation of the Committes.
It was placed before the House and
the House accepted the recommenda-
tion of the Committee. Once the
House has accepted it, it means that
the Bill of Shri P. K, Deo is placed
in category A as a priority and the
queue is broken. It is unfortunate.
But Shri Jha should have raised this
objection at the time when the Re-
port of the Committes on Privale
Members’ Bills and Resnlutions was
placed before the House. I fully svm-
pathise with him but, under the rules
I do not know what can be done.
Kindly take your chance on the next
occasion, i
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MR, DEPUTY-SPEAKER: Shri
Jha knows the rules. For Private
Members' Bills there are two catego-
ries, Category A and Category B.
Also, unless we change the rules, we
have to follow the rules, Once a Bill
is placed in Category A, it means
that the queue is broken and it gets
priority. That is why Shri P. K. Deo's
Bill is placed before Shri Jha's Bill.
It does not mean that Shri Jha's Bill
has been removed, It is on the
agenda; but priority is given to Shri
Deo’s Billl because it was placed in
Catzgory A by the House on a recom-
mendation of the Committee, That
is the procedure. Unless we change
tha: procedure, I am afraid we have
to follow that procedure. So, kindly
understand and co-operate with me,

18.35; hrs.
HALF-AN-HOUR DISCUSSION

Visit By WEST GERMAN DELEGATION OF
BUSINESSMEN AND FINANCIERS TO INDIA

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): Sir, this new ex-
port-oriented labour-intensive indus-
try is a new song of the capitalists,
It is a dragnet of plunder that is
coming on us. The immediate gains
that they expect to get out of this
are at different stages—first, at the
planning and design stages where
they will have a limited life and as
we have seen in Rourkela and other
ventures importation of overvalued
machinery and equipment and our
cheap natural resources and labour
for a song. That is all they are aim-
ing at,



